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BEROKE THe CENIRAL ADMINISTRATIVE TRIBUNAL : ALLARABAU BolNCH
ALLAHABAL '

LDated ¢ ALLD. on this 8th bDay of september 1997,
e

CURAM : Hon'ble Mr Justice B C saksena, V C
Hon'ble Mr s Das Gupta, A.M.

ORIGIMNAL APPLICATION NO.885 OF 1997. 4

(1) Radha Krishna Tiwari, /o0 Bachcha
Lal Tiwari, C/o sudhakar Tiwari, 23/32,
Kamanand Negar Allapur, Allahabad.

(2) Mohd. Nazim Khan s5/0 Mohd Hanif Khan
r/o C/o Mohd Mobin Khan, 657 Laco
Colony, allahabad.

(3) Kanchan sagran Verma, s/0 shri
Laxmi Charan Verma, shiv Genj,bistrict
Arrah Bhojpur (Bihar).

¢ o o e e Applicants
C/A shri V K srivastava

Vs.

(1) Union of India, throuwh its General
Manager, Northern Kaeilway, Barocda House
New Delhi,

(2) Divisional Rail Manager
Northern kailway,
L ucknow

(3) Deputy Chief Commercial Manhager
Nor thern Kailway,
Railway sStation Building,
Varanasi,

co «+.. Respondents.

/R

Chukehl (CRAL )

(By Hon'ble Mr Justice B C saksena, V.C.)

We have heard the learned counsel for the applicant
for order on gumission of O.A. The applicants appear to have
been selected for the post of Goods Clerk in the grade of

Hs.975-1540/~ in a pqngl dated 4.12.83. He was also subjected
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to trainingy and was temporarily posted as per reguirement
in sunmer season. osubsequently, since there was no vacancy
£~0f Goods Clerk on any division against direct recruitment
quota, applicants anu other selected candidates were
required to give their option for the post of Office
Clerk ir Lhe grade of ks.950-1500 e The request was
acceptea and the cateyory from Goods Clerk to Cffice Clerk
has been changea. Applicant has also required to give
option for the said post., This was done by a letter dated
07.10.1987. The agpplicants through this OU.A. ingenuously
do not challenge the validity of fhis letter dated 7.10.1987

but at the same time have sought relief of mandamus commanding

the resporderits to post him in the pay scale of Ls.,975-1540/- and

plovice the benefit of revised pay scale as admissible under

the rule. In the absence of any challenge to the letter
dated 7.10.1987, applicants cannot be granted relief as
prayed for. Applicants were per haps aware that the order
passed in 1987, cannot be challenged by them in the year
1997 after a lapse of 10 years especlially when on their

own request change of calegory nes been made.

25 The O.A. is dismissed as being highly barred

by limitation anu also lacking any merit,

Aofd- 5 VQC.
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